
CENTRAL ADMINISTRATIVE TRIBUNAL 
ERNAKULAM BENCH 

O.A. No.405/97 

Monda\ Lh..s I:he 28th dzy of July, 1997. 

C OR AM 

HON'BLE MR. A.V. HARIDASAN, VICE CHAIRMAN 

I. K.Karuw3wan, G.te Keepe:, 
Lee1 Cros:.nq Gai:e No. 145, 
Palgha Dii*s1on, Southern Rtlway. 

A.I-laneefa, Gate Keeper .do. 

R.Vijayan,Gate Keeper .do. 	 . .Applicants 

(By Advocate Mr. M.P.Varkey) 

Vs. 

The General Manager, Southern Railway, 
Madras .3. 

The Chief Personnel Officer, 
Southern Railway, Madras.3. 

The Divisional Railway Manager, 
Southern Railway, Paighat. 

The Regional Labour Commissioner, 
(Central), Shastri Bhavan, 
Madras.6. 	 ... Respondents 

(By Advocate Mr. James Kurien for R.l to 
Mr.KS Bahuleyàn rep.TPM IbrahimKhan,SCGSC for RS) 

The application having been heard on 28.7.1997, the 
Tribunal on the same day delivered the following: 

HON'BLE MR. A.V. HARIDASAN, VICE CHAIRMAN 

Applicants who are Gatemen are aggrieved by 

reclassification 	of 	their 	service 	as 	eseentially 

intermittent from continuous. 	Against this classification 

they submitted a representation to the Railway 

Administration. Though the case was favourably recommended 

by the Divisional Personnel Officer on 16.6.92 (A2) tl 

c x ul t i ma tel y they 

came to know through a letter addressed to the 

Divisional Secretary, SRES, Palghat dated 13.1.95 (A3) that 
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the request of the applicantdhasnot been acceded to. 

Thereafter they preferred an, appeal on 18.4.95 (A4) to 

the Regional Labour Commissioner, the 5th respondent. This 

appeal remains not responded. Under these circumstances, the 

applicants have filed this application for the following 

reliefs: 

Direct the 5th respondent to dispose of A-4 

appeal pending before him, within such time as 

di.rected by the Hon'ble Tribunal. 

Pass suchother orders or directions as deemed 

fit, just and proper by this Hon'ble Tribunal 

in the facts and circumstances of the case. 

Though the respondents 1 to 4 have filed a reply 

statement, when the matter came up today, the counsel for 

therespondents states that the 5th respondent would within 

a period of two months consider and dispose of the appeal 

submitted by the applicants onl8.4.95 (A4). Parties agree 

that the application may be disposed of with a direction to 

the 5th respondent to consider and dispose of the appeal 

submitted by the applicants. 

In the result the application is disposed of 

directing the 5th respondent to consider and dispose of the 

appeal submitted by the applicants 	on 18.4.95(A4) and to 

give them a speaking order within a period of two months 

from the date of receipt of a copy of this order. There isno 

order as to costs. 

Dated the 28th day of July, 1.997. 
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A.V. HARIDASAN 
VICE CHAIRMAN 
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LIST OF !NNEXURES 

Annexure A2: True copy of letter No.3/P.347/JA/127 

dated 16-6-1992 issued by the 3rd respondent. 

Annaxure A3: True copy of letter No.3/P.347/R/127 

dated 1 3-1-1995 issued by the 3rd respondent. 

Annexure A4: True copy of appeal dated 18.4.1995 

submitted by the applicants 

..... 


